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IN THE CENTRML ADNINISTRATIUE TRIBUNAL : HYDERABAD BENCH 

AT HYDERAB?D 

O.A.Nc.304/92 	 Dated of Order:4.12.92 

BETWEEN: 

G.Suseela 	 ..Applicant. 

AND 

General Manager, S.C.Rly, 
Secunderahad. 

Inspector of Works, (wwj) 
5.C.(MG) 

3. The Divisional Railway Manager; 
S.C.Rly, Secunderabad(MG) 	 • 	. .Respcndents. 

Counsel for the Applicant 	 34.5.Aseervadamma 

Counsel for the Respcndents 	 .. Mr.V.Bhirnanna 

CORAN: 

HCN'BLI' Si-IRI T.CHANDRASEKHARA REDDY, MiMEER (juDL,) 

H 

8 
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To 

The General Manager, S.C.Railway, 
Secunder abad. 

Thelnspector of Works (ww)5.C.(MG) Secunderabaci. 

The Divisional Railway Managei, b.C.Rly, Secunierabad (MG) 

One copy to Mrs.S.Aseexvadamma, Advocate, 2-2-L85/4, 
Baghamberpet, Hycterabad-13. 

One copy to Mr.Bhjriianna,V. Sc for Rlys, CAT.Hyd. 

One spare copy. 

pvm. 

/ 



Order of the Single Marrber Bench delivered by 

I-{on'ble Shri T.Chandrasekhara Reddy, Merter(Judl.). 

M;A;127c/92 is filed to condone the delay of 26 

days in filing counter affidavit of the respondents. Heard 

M.A.i270/92 is allowed. 

This is an application filed under Section 19 of 

the Mministrative Tribunals Act to direct the respondents to 

provide an appointment to the applicant on compassionate grounds 

and pass such other order or orders as may deem fit and proper in 

the ctrcumStances of the case. 

counter affidavit is filed by the respondents 

to this O.A. 

None present dn behalf of the applicant. No repre-

sentation on behalf of the applicant. We have heard Mr.Bhimanna, 

Standing Coimsel for the responden5. 

in the counter filed by the respondents it is stated 

that the General Manager has given his approval for engagement 

of the applicant as Casual Labour (Fresh face) on compassionate 

grounds and the said approval had been communicated to the Sr.DEN, 

Myderabad for taking necessary action to engage the applicant. 4cc-c 

Suitable orders has been passed for appointment of the applicant 

on compassionate grounds by the competent authority. i-L& 

rel 4Z3. 1OjJ 	1-0e G 	(JODt 	('vt  

q0 Q.A is diámissed, leaving the parties to bear their 

own costs.. 

T - 

. 	
(T.cI-IANDRASEK-LAB-A REDDY( 

.Membèr(Judl.) 

Dated; 4th Decether, 1992 

sd 	

(Dictated in Open Court) 



TYPED BY 	 COMPARED BY 
IN P+tr TADaNThTIVETRIBUNAL 
CHECJD BY, 	 APPROVED BY 

HYbEflOH 

IN THE CENTRAL ADMINISTRATIVE TRIBUN. 
HYDERABAD BENCH; AT HYDEPABAD. 

THE HON'BLE MR. 

\AMD 

THE NON' BLE -MR 

HAND 

THE HON'BLE MR.T.CHJND3EJ{JjJ REDDY:M(J) 

AND 
THE HON'BLE MR.C.J. ROY MEMBER(JUDL)' 

Dated:k-\ -)L--. 1992 

OR49,WJUDGMENT. 

R .L.,L,erJc7twA-.-Nu-_ 	- 	 • 

- 	

• 	O.A.No. 

T.k.No. 	 (W.P.ND. 

Admj1ted and Interim Directions j-.ssued 
A114d  
Dispoed of with directions 
Dismissed 

- Dismifrsed as • With drawn 

Dismqssed for default 

M.A.frdered/Rejected 

- No order as to Costs. ,.C) 
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